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(iii) Need to take over Duel ingham and 
Carnatic Mills, Madras 

SHRI SUNIL MAITRA (Calcutta North 
East): Sir, after six months long closure of 
Buckingham and Carnatic Mills, Madras, 
during 1981, the mill was reopened after 
protracted negotiations at Madras and New 
Delhi The reopening of the Mill was 
coupled with reduction of employment of 
3,001 The management also succeeded in 
jacking up the production norms to an 
unrealistic high level which the workers had 
to agree as price for reopening. But, the 
infrastructure of the mills could Dot bear 
th is inflated production level. Thus, it h s 
become imperati ve tha t the work norms and 
the manning should be re-negotiated and 
arealist ic target jlxed up mu tually. 

Sir, there is no other alternative exc~t 
for tbe Central Government to take over 
this mill in md~r to save this famed and to 
place it in the interest of country's Viabl l: mill 
and finance and economy. 1, therefore, urge 
upon the Government to call a tripartite 
meeting to consider the following points :-

1. 1 mmediate take over of tho Buck-
ingham and Carnatic Mills, 

2. Payment of statutory Viable mill an 
bonue for 1982-83 and un availed 

sickness allowance to staff and 
employees. 

3. To re-nagotiate work'Dormsl 
manning. 

MR. DEPVTY-SPEAKER : Thank you. 
That mill is in my ~onstituency , Dr. V. 
Kulandaiveln. 

(iv) Need to provide housing facilities to 
Certain Tamil familie settled in Rnma· 

; 

Krisbna Puram New Drlbi 

DR. V. KULANDAIVELU (Chidam-
baram) : I invite attention of the Minister 
of Housing about the serious plight of 
271 odd families of Tamils s~ttled in 
Ramakrishna ' Purma, New Delhi for over a 
decade without allotment of house sites or 
built-in-flats until date. 

Most of them are employed in the 
Palam airport as porters and coolies; the 
harijans outnumber them. They are living 
either in the shelter of officers' garrage or 
on the pavements. . 

The poor labourers without having any 
proper shelter for their livelihood have 
already registered their names with the 
Delhi Development Authority for the 
allotment of vacant sites or built-in flats. In 
this regard, representations have been made 
to Prime Minister by our M.P..; also. 

In view of the serious plight of the poor 
labourers settled in Ramakrishna Puram, I 
urge upon the concerned authorities for 
immediate allotment of v: cant Housing si: s 
or built in fats for 27~ odd f:lmili~s of Tamils 
and avert the miseries, 

13.52 . Ius 

(SHRI CHINTAMANI PANIGRAHI 
in the Chair) 

(v) Need fOr fioancial assistance (or 
Construction of certain bridges in 

Himachal Pradesh 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur): The construction of various 
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